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ORDER 

HON'BLE SFIRI N. V. KRISHNAN, ADMINISTRATIVE MEMBER 

The applicants have filed this application with a 

request to quash the memo dated 8.3.1989 of the third 
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respondent (Annexure-I) intimating that a test for the 

recruitment of Extra Departmental Mailmfl was proposed 

to be conducted.Along with other,mazdoors, it was stated 

.that the rnazdoors whose names were shown in the list 

enclosed with the Annexure and who were within the -age 

limit of 28 to 30 years as on 1.7.1988 were permitted 

to appear in the test. it is also stated in the 

memorandum that this has been issued with the concurrence 

of the orders contained in the letter dated 8.2.1989 

of the Post Master General, Ierala Circle, Trivandrum. 

The app1ican are aggrieved by the fact that the 

test is limited to nazdoors in the age limit jf 18 to 

30 years. They contended, that there is no valid 

presctibing such(age• limit. 

The respondents have filed a counter affjdavit. 

It is now stated by them that in accordance with the 

earlier instructions the applicants who tre above the 

prescribed age limit were not eligible for the test. 

and hence they were not issued the notice. &t the 

filing of this aPPlication)  it is stated that the ct 

instruction issued by the Chief Post Master General 
LL- 

• in his letter dated 21.1.1990,, candidates above the age 

of 35 years are also to be cdnsdered for such tests. 

The counsel for the respondents clarified that this 

instruction would apply to the present applicants also. 
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4. 	In view of the above statement by the learned 

counsel f or the respondents there is nothing left for 

adjudication in this Case. The case is therefore 

closed. 

(N. harmadan) 
	

(N. V. Krishnan) 
Judicial Member 	 Administrative Member 
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